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ORDER SHEET 

Original Application No. /O 

Misc. PetitionNo / 

Contempt Petition No./ 

Review Application No./ 

plicant (s)  

- Vs. 

Respondent (s)  

Advocte 	for the applicant  

Advocate for the respondent (s)  

S 

cj7 M 

AKI ~Ij 

otes of the Registry 	Date 	 Order of the Tribunal 

Heard Mr. M. Chanda 1  1earn-

ed counsel for the applicant0 

Issue notice to show cause 

as to why the application shall ' 

not be admitted. 

List on 9.5.2003 for 

admission. 

I 

' 	

Vice-Chairman 

mb 

 

AW 
50 2003 i 	Mr.A.Deb Roy, learned Sr.C.G. 

) 	
S.C.prays for time to file written, 

statement 	ayer a1led. 

List the case on 4.6.2003 

for written statement.. 

(i fr 
~ce  irmVn  

bb 

ppcw ; 	 10.4. 200 

rm ju no, 
V 

fled , 

4de ipoiA 	0?) / 
Eatd 	 / 

kesf& / 

QV 1kaJ, 



Z 
4.6.2003 	No written statement so far filed 

by the respondents. Further four weeks 

time is allowed to W. A. Deb Roy, learn- '  
ed Sr. C.G.S.C. to file written statement 

on behalf of the respondents. 

List on 4.7.2003 for written 
statement. 

U ' 4, wij 

mb 	
e ajr( 

4.7.2003 	Put up again on 8.8.2003 to enable 

the respondents to file written statment. 

• 	

j I 	jj 

' Lc 

- (1Vice hairm 
mb 

	

8.8.2003 	Respondents are yet to file written 

statement. Further four weeks time is 

allved to the respondents to file written 
• 	 statement. List on 10.9,2003 for orders. 

Vicehajrman 

4A, mb 	 V 

D 	
• 	

S 

• 	 • 	
• V 	 • 

'03  

V 	
. 	 ' 7o 
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 29.10.2003 	Written statrtent has b/
n filed. The 

Application is. admitted, No further notice 
V 	

need to be issued4 The application may be 

V 	

V 	

listed for hearing on 5.12.2003. The 

applicant may file rejoinder, if any. 

Vie e-Chaj rnan  
UM 
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O.A.69/2003 

1. 1.2004 	On the prayer made by Mr.G.N.Chakra- 

borty, learned counsel for the applicant 

the case is adjourned and listed again 
on 8.1.2004 for hearing. 

bb 

8.1.2004 	On•the plea of counsel for the 
applicant, the O.A. is dhax deferred. 
List on 28.1.2004 for hearing. 

C& 

Metnber (A) 
mb 

16.2.2004 	On the plea of Mr. 11. Chanda, IMMMD 
learned counsel for the applicant, the 
case is adjourned. List on 5.3.2004 for 
hear i. ng. 

Member (A) 
mb. 

5.3OO4 	On . the plea of counsel for the applicant 
the case isadjourned. List again on 16.3.04  
for hearing. 

'1 	Lt 	rnb 
	 Member (A ) 

16.3.2004 On the plea of the counsel for the 

applicant, Mr.S.Nath the case is ad 
• 	journed and listed again on 5.4.2004 

for hearing. 

Member (A) 

bb 

	

5.4. 2004 	On the plea of counsel for the 

XHxJ=m§Ixxkx the case is adjourned and 

list on 19.4.2004 for hearing, 

Member (A) 
mb 
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A ' O.A. 69/2003 

- 	- 	.6.2004 	 On the plea of counsel 
• 	 for 	the 	applicant 	list 	on 

• 	
23.6.2004 for hearing. 

Member () 
mb 

.26.7.04 	On the prayer of the learned counse 

• . 	 for the respondents the case is adjourn 

• . 	 List on 5.8.04 for hearing. 

pg 

5.8.2004 	List on 12.8.2004 on the plea of,  

* 	 learned côuhsei for the applicant.for 
• 	

hearing. 
LLL 

C) 	 I 	Mnber(A) 
'th/-C'- 

tab 

1208.2004 	On the plea of counsel for the 

• 	 . 	 applicant s, ist on 10.9.2004 for hearing 

mb 

24.09.2004 present : The Hon ble Mr. K.V. prahiad- 
an, ministrative Member. 

n the plea of learned counsel for 

the respondents, list on 19.11.2004 for 
L 	 • 	 . 	hearing. 

T 	
mb 

16.12.04 	None for the appLicant. The matter 
was Initially fixed on 17.12.04 and was 

totoday. Matter be listed jot 

/ 	 • 	* 	
. 

Vice-Chairman 
pg 



O.A. 69/03 

17.12.04 	Rejoinder filed by the applicant. Copy 
of the same be given the learned counsel 
for the respondents. 4en1ai- TrIed 
cntinsel for the-applicant states that 
€he learned SrC;cs.C #  for the RespondentE 
seeks the mattere adjourned. Hence the 

matter is adjourned to 12th January, 2005., 

In 	 Vice-Chairman 

S 

* 

.e 

16.02.2005 present 	The Hon'ble Mr., M.K.Gupta, 
Judicial Member, 

As prayed or by Mr • M. Chanda, 

learned counsel for the applicant, 

adjourned to 22.02.2005. 

Member (J) 

22.02,2005 Present : The Honble Mr. X.V. Prahia- 
dan, Member. (h), 

List on 18.3.2005 for hering. 

Member () 

U),  

18.3 .05 	On the praer of Mr A.K.Choudhuri • learned 

d1.c.G,s.0 the case is adjaurned to 
23.3.05. 

Member 

pg 



OA.69/2003 

ts ..7LQc9y 	28034005 	At the tequest'sf thflearne4 

fl,  i r7 	 ceunse], for te applicant the case is 

... 	 . 	 adjourned to 4.4.2005. 	-.. 

* 

,Vicehairman 

• 	 'V.

• bb - 	 - 

4.4.05 	 Heard Counsel for the parties. 

Hearing concluded. Judgráent delivered 
in open Court.  kept in seprate sheets. 

V 	 The applcati.n is disposed of in 
IC terms of the order. No .rder as to costs. 

j •). s': 	 -
P11/7  

a... 	V  
" 	 - Vice"Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAIJATI BENCH. 

* 	 O.A. No.69 of 2003. 

DATE OF DECISION = 4.04.2005 

Sri Ranjit Kumar Kalita 
	

APPLICANT(S) 

Mr.MThanda 
	

ADVOCATE FOR THE 
APPLICANT(S) 

-VERSUS- 

U.OJ. & Ors. 	 RESPONDENT(S) 

Mr.A.K.C1iaudhuri, AddI.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HOWBLE MR JEJS110E G. SIVARAJAN, VICE CHAIRMAN. 

Whether Reporters of local papers may be allcwed to see the judgment? 

To be referred to the Reporter or not 

Whether their Lordshipswith to see the fair copy of the judgment? 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon 'ble Vice-thaimian. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.69 of 2003. 

Date of Order:. This, the 4 1h Day of April, 2005. 

The Hon'ble Mr. Justice C. Sivarajan, Vice-ChairimuiT 

Sri Ranjit Kuniar Kalita, 
Resident of Village Burdnikuchi 
P.O. Burdrukuchi1  
NaThan. 

By advocate Sri M.Chanda. 

- Versus - 
11 

Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Communication, 
Department of Telecom 1  
New Delhi. 

ThechiefGeneralManager, 
Assam Telecom Circle, 
Ulubari, Guwahati-781007. 

The General ManaZer, 
Kanirup Telecom District, 
Telecom Department, 
Ulubari, Guwahati. 

The Divisional Engineer (Adnin.) 
Office of the General Manager, Telecom, 
Ulubail, Guwahaff-7. 

By Advocate Sri A.KChoudhuri, AddLC.GS,C. 

.Applicant 

Respondents. 

ORDER (OL 

SIVARAJAN. 14V.C) 

This is the third round of litigation, at the instance of the applicant, who 

according to him, was engaged as a casual worker from 1988 to 1990 (both 
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inclusive) for more than 240 days in a year. The first application being 

O.A.No.95/97 was disposed of on 8.199. The second being O.ANo. 10/2000 

was disposed of on 19.9.2001 and the third being the present one. O.A.No. 

95/97 was disposed of with a direction to the respondents to consider the 

representation and to pass appropriate orders regarding the conferment of 

temporary status to the applicant. When the respondents have passed an 

order pursuant to 'the direction issued in the said O.A., the applicant ified 

O.A.No.10/2000. Since it was found that the order impugned in OA.10/2000 

did not consider the matter in a proper perspective, a direction was issued, in 

O.A.10/2000 on 19.9.2001 to pass a reasoned order considering the specific 

case of the applicant that he was engaged as a casual worker from 1988 to 

1990 with reference to the documents produced by the applicant and available 

- with the respondents. The present grievance of the applicant is that 

notwithstanding the, specific direction issued by the Tribunal in the order 

dated 19.9.2001 in O.A.10/2000, the respondents again committed the same 

mistake and passed an order dated 263.2002 (Annexure-Vil) rejecting the 

representation submitted by the applicant 

2. 	Sri M.Chanda, learned counsel for the applicant took me to the order 

dated 19.9.2001 in O.A.10/2000 (Annexure.LII) and submitted that the 

Tribunal had clearly noted that though the respondents contended that the 

applicant was never engaged by the respondents prior to 1998 and that there 

was a prohibition to engage any casual labour after 22.6.88, the respondents 

had admitted that the then SDOT had engaged the applicant which would 

show that the case of the respondents that the applicant was never engaged is 

not correct The learned counsel further submitted that the Tribunal had 

. 

qN1 
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clearly stated that when the applicant had stated that he was engaged as a 

casual worker from 1988 to 1990 tinder the JTO, Rangia with specific details 

regarding the number of days of engagement dunng 1988, 1989 and 1990 in 

the absence of any contrary material the statements made in the application 

has to be admitted. Learned counsel further submitted that notwithstanding 

the above, the Tribunal had afforded an opportunity to the respondents to 

examine the case of the applicant for conferment of temporary status on the 

basis of materials made available by the applicant and the materials available 

with the respon4ents and to pass a speaking order. Learned counsel also 

submitted that the applicant pursuant to the direction issued in the said order 

had made a detail representation (Annexure-V), wherein the details of the 

engagement were clearly mentioned. But the respondents did not consider 

any of those relevant matter3 while rejecting the representation by the 

impugned. order. Learned counsel submitted that the matter stated to have 

been considered by the Committee constituted for the purpose of verification 

of the details regarding the engagement, namely, the enclosures to the 

impugned order which are with respect to various other employees with 

which the applicant is not concerned. The learned counsel further submitted 

that there is no due consideration of the matter directed by the Tribunal in the 

order in O.A.10/2000. 

3. 	Sri A.KChoudhuri, learned AddLC.G.S.0 for the respondents on the 

other hand submitted that pursuant to the direction issued by the Tribunal in 

the order dated 19.9.2001 in O.A.10/2000 the respondents constituted a 

Committee for verification of the details regarding the engagement of the 

applicant and the said Committee after due verification of all the relevant 
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documents had come to the conclusion that the respondents had not engaged 

the applicant at any point of time much less during 1988 to 1990. The standing 

counsel accordingly submitted that in the absence of materials or evidence 

with the respondents to show. that the applicant was engaged as a casual 

worker it would not be possible for the respondents to grant temporary status 

to the applicant under the scheme 

4. 	The order dated 19.9.2001 passed by this Tribunal in O.A10/2000 is 

very clear regarding the matters to be considered by the respondents. The 

Tribunal has clearly noted that the applicant in its earlier application 

O.A.95/97 had averred that he was engaged as a casual worker from 1988 to 

1990. Since the respondents did not consider the correctness of such 

statements by . rejecting the representation submitted by the applicant the 

Tribunal again considered the question in O.A.10/2000. The Tribunal had 

noted that the respondents on one hand denied that the applicant was 

engaged from 1988 to 1990 under the JTO, Rangia and on the other hand 

submitted that the disengagement of the applicant in 1990-91 by the then 

SDOT was perfectly valid. The Tribunal also noted that the respondents, save 

and except the bald statement made in the written statement as to the process 

of scrutiny conducted by the Committee constituted for the purpose, no 

materials have been made available before the Tribunal disputing the claim of 

the applicant It was also noted that despite time granted to the respondents 

they did not submit any record for ascertaIning the respective claint The 

Tribunal then noted the assertions made by the applicant in the rejoinder 

regarding the employment of.the applicant from 1.1.1988 to 31.12.1990(1988 - 

329 days, 1989 - 328 days and in 1990 - 329 days). The Tribunal thereafter 
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observed that in the absence of any contrary materials in normal course the 

statements made in the application is to be accepted as admitted However, 

the Tribunal alter hearing the counsel for the parties issued the following 

orders: 

if a further direction is made to the 
respondents to examine the case of the applicant for 
conferment of temporary status on the basis of the 
materials made available by the applicant and the 
materials available with the respondents and pass a 
speaking order. The applicant may produce any such 
material that is available with him and the 
respondents may also make available its own 
records. In the aforementioned exercise the 
respondents may also consider the certificates 
granted by the &LT.,Rangia 1  Department of 
Tdeconimtmication dated 31.12.1988, 31.12.1989 and 
31.12.1990 and thereafter decide the matter as to the 
entitlement of conferment of temporary status of the 
applicant." 

The Tribunal further directed the applicant to file a representation enclosing 

all the materials in support of his case and the respondents were directed to 

consider the case of the applicant and pass a reasoned order within four 

weeks and to communicate the same to the applicant The applicant had made 

a detail representation (Annexure-V) before the second respondent. The case 

of the applicant was specifically stated as follows: 

"That Sir, I, Ranjit Kr. Kalita, S/o Sri Jogen CKKalita 
of Post & Village Budrukuchi in the district of 
Nalbari, was engaged for Trunk and Local Tele-Line 
Maintenance in Rangia by Sri (Md) j.Ahmed JTO (T) 
Rangia in the year 1988 for 329 days, in the year 1989 
for 328 days and in the year 1990 for 329 days, and 
become eligible for conferment of TSM status. But 
due to my iii luck, I was unceremoniously 
disengaged without any terminal benefits as 
adn&ssible for temporary employees. However at a 
later stage during last part of 1996,1 was engaged by 
the CS.C.T.O. Guwahati as Part-time worker in 
Account Section. 



p 

6 

My Certificate in respect of my engagements 
in service was duly certified by Sri H.CSingh/S.LT. 
(Sub Inspector Telegraph) Rangia and the then JTO 
Rangia Mr. J.Ahmed who is now working as SDO in 
Silpuithuri office of the BSNL for Rangia's period 
and by Sri Babtil Das, now Chief Accounts Officer of 
G.M office Guwahati for Guwahati period. While I 
was working at Rangia for maintenance of Trunk 
and Local Telelines, Sri RN.Rabha was 51)0 Rangia 
during that time who knows my case fully well." 

The  impugned order is dated 263.2002 (Annexure-Vil). There is nothing in the 

said order considering the  averments extracted above and directed to be 

considered by the Tribunal except the bald statement that a Committee constituted 

f or the purpse had verified all the documentary as well as other proof made 

available from the various unit offices including the case of the applicant The two 

documents produced alongwith the impugned order does not contain the name of 

the  applicant. There is absolutely nothing to show that the specific case of the 

applicant as projected before the Tribunal in the earlier proceedings and pointed 

out in the relevant portion extracted were considered by the said Committee. In 

the circumstances, the impugned order dated 2632002 (Annexure-Vil) is set aside 

and the second respondent is directed to consider the case of the applicant in the 

manner directed in the order dated 19.9.2001 in O.A.10/2000 and as projected in 

the representation (Annexure-V) (portion exiracted in this order) and to pass a 

reasoned order within a period of two months from the date of receipt of a copy of 

this order. The order so passed shall be communicated to the applicant within two 

weeks thereafter. 

The application is disposed of. No order as to costs. 

>f 
(G. SIVARAJAN) 
VICE CHAIRMAN 

r 
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IN THE CENTRAL 

GUWAHATI BENCH GUWAHATI 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

O . A. No 	/2003 

Sri Ran5it Kalita 

•00. 	 0.0. 

Un i o Fl of In di a & Or s. 

D1.01088 	 Applicant engaged as Casual Labour for 

Trunk and Local Tele line maintenance in 

Rang:iya and worked till 31.120.1990 

working for more than 240 days  every 

year .  

)10.01091 	 Respondents terminated the services of 

the applicant without any prior notice 

and without any reason Applicant 

thereafter submitted application praying 

for hs reooengagement  and conferment of 

Temporary Status.0 

29.11.096 	 Applicant was engaged by the Chief 

Supdt C. T .0.. Guwahat:i as part time 

worker where he worked for a short spell 

up to 16.012.096, and then disengaged. 

Applicant filed O.A. No, 95/97 before 

the Hon 'ble CAT, Guwahati praying for 

h i s re"engagement and conferment of 

Temporary Status. 

)8.01,99 	 Hon'ble CAT disposed of the O.A. No. 

95/97 directing the Respondents to 

dispose of the representation of the. 

App ii c a ri t. 

i 

J~ 
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306.99 Respondents 	rejected 	the 	representation 

of 	the 	applicant 	denying 	the 	fact 	of 

engagement 	of 	the 	applicant . 	by 	the 

Respondents from 1988 to 1990 as claimed 

by 	the 	applicant 	Applicant 	thereafter 

filed 	O.A. 	10/2000 	before 	the 	Hon ble 

CAL Guwahati in 2000 

09 01 Hon'ble 	CAT 	disposed 	of 	the 	O.A.No, 

10/2000 	whereby 	the 	applicant 	was 

directed 	to 	file 	a 	representation 

within 	two 	weeks 	time 	and 	the 

Respondents 	were 	directed 	to ' consider 

the 	ca:,e 	of 	the 	applicant 	and 	pass 	a 

reasoned 	order 	within 	4 	weeks 	time 

1 	thereafter.  

01102001 Applicant 	submitted 	representation 	as 

directe.d 

09.0202 Applicant submitted 	reminders. 	Then 	the 

Respondents 	filed 	Misc. 	Petition 	No. 

37/2002 	in 	O.A. 	No. 	10/2000 	before 	the 

Honble 	CAT 	praying 	for 	extension 	of 

till 	31.3.2002 	for 	implementation 

of 	the 	,udgment 	and 	6rder 	dated 

19.9.2001 	in O.A. 	No. 	10/2000. 

08.03.02 Hon'ble CAT granted extension of time up 

to 31,3.2002. 

26.03.02 Respondent 	No.4 	issued 	the 	impugned 

lett€.r 	on 	26.03.2002 	informing 	the 

appl ;i.carit 	that 	his 	case 	for 	conferment 

of 	Temporary 	Status 	could 	not 	be 

consi.dered 	favourably 	since 	he 	did 	not 

satisfy the ci igibi i ity criteria as laid 

down 	in the Scheme 	and the verification 

committee did not recommend his name. 

/ 



j. ht the 	respondents 	be 	
directed 	to 	re-engage 	

the 

he 

a9licCflt 
in service forthwith and granT: 

ILL III 

TmPOrarY Status as have been granted to other casual 

lhourer 

Costs of the applicatb0fl 

fly 
other reli'f() to which the applica 
	is entitled 

the HOnb1C Tribunal may deem fit and proPer.  

8.2 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tnbunals Act, 1985) 

Tit1e of the case 

Sri anjit Kumar Kalita 

- Versus 

utI1qn of India & Others; 
	 RSPOfld5fl'tS. 

1x 

 ---- Apphcatiofl 

 ---- Veiiflcation 

()3. I(Series) Copy of Certified Attendance Sheets for 1988, 

1989 and 1990 

 II Copy of Payment Receipt 

 ifi Copy of Judgment and Order dated 19.9.2001 

 1V(Series) Copy of Representations dated 1.10.2001 

)7. V(Series) Copy of Representations dated 9.2.2002 

08. VI Copy of order dated 8.3.2002 

09. VII Copy of the impugned letter dated 26.3.2002 

10. \'III Copy of List dated 30.10.1996 

Filed by 

Advocate 
Date 

Jz'  

0 A. No 	 2003 —S~~ 	
%-, 

ppi icarit 

Page No. 

1-13 

14 

15-17 

18-20 

21-25 

26-32 

33-35 
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IN THE CENTRAL ADMINISTRATIV1 TRIBUNAL 

GIJWAHATI BENCH: GIJWAHATI 

(An Applicatlofl under Section 19 of the Administrative 
 

Tribunals Act 1985) 

A . 	... ..... ... ..... 	 ..9 ............................/ 2003  

tBE[WEEN 

3rl Ranit Kumar KalitEt 

'Rebiderit of Village Burdrukuchi 

pO BurdrukuChi 

N a Lb a r i 
.ApP11caflt 

ND- 

.i 	The Union of India 

I 	Represented by the Secretary to the 

Government of Indiahini5trY of Communicat10r 

Department of Telecom 

New Delhi 

L 
	The Chief General Manager, 

ssarn Circle 

Telecom department. 

Ulubari 

(uahat1781007 
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3. 

 

The General Manager,, 

Kmrup Telecom District 

T1ecom Department 

Ulubari, 	Guahati. 

The Divisional Engineer (Admn ) 

Office of the General Manager. Telecom 

lubarj 	Guahati7$1007 

Respondents., 

DETAILS OF THE APPLICATION 

1. Particulars of order(s) against which this application 

is made. 

ihis 	application 	is 	made 	against 	the 	impugned 	letter 

bearing 	No. 	GMT/EST179/TSM/01O2/199 	dated 	26.32002 

:ssued 	by 	the 	Respondent. 	No4 	pertains 	to 	non 

bonsideration of the conferment of Temporary Statu 	to 

he 	applicant 	in 	spite 	of 	his 	long 	service 	as 	casual 

Iabourer 	and 	despite 	the 	directions 	of 	this 	Hon'ble 

tribunal 	to 	the 	Respondents 	vide 	judqment 	and 	order 

dated 8.1.99 in O.A. 	No. 95/1997 and further 	direction 

'ide 	judgment 	and 	order 	dated 	19.9.2001 	in 	O.A. 	No. 

i0/2000 directing 	the 	Respondents 	to 	dispose 	of 	the 

representation of the applicant in this regard. 
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he applicant declares that the subject matter of this 

ppiication is ',.jell within the jurisdiction of this 

onble Tribunal 

3. Limmi  

he applicant further declares that this application is 

lied ndthln the limitation prescribed under section-21 

f the dministrative Tribunals Act 1985. 11 

4- 

4i T hat the applicant is a citizen of India and as such he 
6 entitled to all the rights protections and 

privileges as guaranteed under the Constitution of 

In di a. 

42 That the applicant was initially engaged as casual 

labour by the Respondent Depattsiient for Trunk and Local 

1eieline maintenance in Ranqiya in the year 1988 and 

bontinuously working as such till 1990. 

43 rhat during the period from 1988 to 1990, the applicant 

orked as per the following break up 

1988 329 days 

1989 328 days 

1990 329 days 
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The attendance of the applicant for the above 

mentioned periods were duly certified by then Sub 

Inspector., Telegraph, Rangiya (Sri H.C.Singh) and 

counter-signed by the then Junior Telecom Officer, 

ielegr- apI-is, Rangiya (Shri Jhmed) 

Copy of the certified attendance sheets for 1988, 

.1989 and 1990 are annexed herewith as Annexure-

1(Series). 

4.4 That surprisingly,, the Respondents terminated the 

service of the applicant in 1991 without any prior 

notice. It is relevant to mention her -c that the 

applicant had worked as casual labour under the 

Respondents during the period from 1.11988 to 

31.12.1990, working for more than 240 days  every ear 

and as such he is entitled for grant of Temporary 

Status under Casual Labourers (Grant of Temporary 

Status and Regularisation) Scheme of the Department of 

Telecommunications, 19$9 

4. 75 That following his termination of service in an 

arbitrary manner, the applicant approached the 

Respondents time and again for his re-engagement but 

failed to get justice. Eventually,, he was compelled to 

move to this Hon'ble Tribunal through O.A. No, 95 of 

.197 praying for his re-engagement and grant of 

Temporaary Status. Meanwhile, the chief Supdt.., C.T.O. 

engaged him for a short spell in 1996 as Part- 

5; LG%Ai\ LAvv 
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time worker in Accounts Section and a copy of the 

11 rlevant payment receipt is annexed hereto 

Copy of Payment Receipt Is annexed hereto as 

Annexure- II 

46 1hat the Hon'ble Tribunals after examining the case 

assed its udgment and order on 811999 in 0A; Na 

15/1997 directing the Respondents to dispose of the 

iiepresentatiofl of the applicant. The Respondents vide 

thei r order dated 3 6.1999 reocted the representation 

the applicant and the contents of the order dated 

361999 reads as follows 

In compliance of Hon'ble CAT/Guwahati 

Bench order in the abovementiOned OA; your 

representation dated 5,.4,.1999 was duly 

examined Your contention that the JTO 

(Rangiya) had engaged you from 1988 to 1990 

Is not correct The list of Mazdoorfld 

upto 22.61988 

not include your name 

Moreover, aftr 22.61988 no_officer of 

the Department is empowered to engage any 

casual labour. As such any engagement after 

22..61988 is irregular and beyond the 

authoritY 

qZ 	I  I  V 



Your case was examined by then SOOT and 

his 	action 	to disengage 	was perfectly in 

order.  

The statement made in para 2 of your 

representation is not correct It is a 

statement not based on reality.  

• 	I 

 

In view of the facts stated above your 

case has been reviewed and the undersigned is 

of the opinion that your re-engagement as 

casual labour is not covered by Department 

Rules 

47 TIat the applicant thereafter approached this Hon 'ble 

:fjbutai by  filing O.A.Nb 10 of 2000 praying for the 

cnd of justice and corifermpnt of remporaf y Status to 

him as per the Scheme aforesaid 

The Hon'hle Tribunal after examining the case 

threadbare, was pleased to pass its 3udqment and order 

oil 1992001 in 0.A1 No, 10/2000 whereby the applicant 

directed to file a .representatiOr within two weeks 

L . 	 .,. 	

- 	 ----.J--• 	 -. - 

time and further directed the Respondents to consider 

the case of the applicant and pass a reasoned order 
- - 
	 - --- -- 

within 4 weeks time thereafter. 
--• 	

- ------------ 	 --- 	 - 	 - 

Copy of judgment and order dated 199,2001 is 

• ainexed herewith as AnnexureIII- 	 - 

4 	That the applicant, as directed by the Hon'ble 

'ibunal, submitted his representatior dated 01102001 
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to the Respondent Nos, 2 and 3, enclosing therewith a 

copy of the judgment and order dated 190.2001, 

reiterating hi's prayer for grant of Temporary Status. 

The applicant further submitted reminders on 0.02.2002 

to the respondents in this regard.. 

Copy of representations dated 01. 10.2001 and 

dated 09.2,2002 are annexed as Annexure-IV 

series and Annexure v series respectively, 

4.9 That thereafter, the Respondent department filed an 

appl:ication, registered as Misc.. Petition No. 37/2002 

in O.A. No, 10/2000 before this Hon'ble Tribunal 

pray:ing for extension of time till 31,3.2002 for 

implementation of the judgment and order dated 

19.9.2001 in O.A. No. 10/2000. The Hon'ble Tribunal was 

pleased to allow the extension of time till 31.3.2002 

vide its order dated 8.3.2002. 

Copy of the order dated 8.3.2002 is annexed 

herewith as Annexure-VI. 

4.10 That thereafter, the Respondent No.4 issued the 

impugned letter-  No. MT/EST179/TSM/'01--02/199 dated 

26.03.2002 whereby the applicant was informed that his 

dase for conferment of Temporary Status could not he 

considered favourably since he did not satisfy the 

eligibility criteria as laid down in the Scheme and 
--------------- ------- ---------- 

since the Verification Committee constituted for this 
------ 

purpose did not recommend his name for con -ferment of 
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Temporary Status on the basis of the records 	The 

Respondent No.4 further enclosed a copy of the findings 

of the Verification Committee with the letter dated 

26.3.2002 wherein it was shown that the applicant did 

not complete 240 days in ahy calendar year during 1993-

94 and not in engagement since cugust 1994. This 

statement of the Respondents is fully contradictory to 

their earlier letter dated 36.99 (Par -a 46) wherein 

they stated that no casual labour was engaged by them 

after 226..88 whereas they have now shown to have 

engaged the 	applicant 	even 	in 1993 and 1994 for some 

days 	and 	the 	Respondents 	are also silent about the 

attendance sheets of the applicants pertaining to the 

year 1988, 1989 and 1990 as produced by the applicant 

(Annexure-I) which were duly signed by the concerned 

Departmental Officers who are still in service under 

the Respondent Department 

Copy of the impugned letter dated 26.,32002 is 

annexed herewith as AnnexureVII 

411 That the applicant s  in spite of his continued efforts 

failed to evoke any response from the Respondents It 

- is relevant to mention here that the Respondents in 

their letter dated 36..1999 (quoted in para 46 above) 

denied to have engaged the applicant during the period 

from 1988 to 1990 as claimed by the applicant but in 

the same letter, they stated that the disengagement of 

the applicant from service was perfectly in order. The 

Respondents further stated before the Hon'ble Tribunal 



that engagement of casual labourers were stopped from 

22..6..1988 in their department. But such labourers were 

• engaged even in 1996 by the Respondents which is 

• evident from the list of casual Mazdoors/Labourers 

dated 30..101996 issued by the Chief Superintendent, 

do, iuwahati(Copy annexed hereto) 

Further, it is stated that many of the casual 

labourers who were engaged even in 1991 and onward were 

granted Temporary Status under the Scheme whereas the 

case of the applicant was not considered by the 

Respondents even after repeated requests. 

Thais apart, the Respondents did not also deny the 

attendance sheets of the applicant for the period from 

1988 to 1990, duly certified by their concerned 

officers 

Copy of list dated 30..101996 is annexed herewith 

as Annexure-Vill,. 

412 That 	your applicant 	begs 	to state 	that 	his 

disengagement from service in 1991 and non-

consideration of his case for grant of Temporary status 

even after his long continuous service, is arbitrary, 

malafide, capricious and utter violation of the 

Prirciples of Natural Justice.. As such, finding no 

other alternative, the applicant is again approaching 

this Hon 'ble Tribunal for protection of his legitimate 

rights and interests and it is a fit for the Hon'ble 

tribunal to interfere with and to direct 'the 

4c 
rV 

5t 	kw kL  -t~ 
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Rp0deflt 	to re-engage the applicant in service 

frthwith and to grant him the Temporary Status as have 

done in case of 	other casual labourers even 

hqaged a'fterwards. 

41 t•hat this application is made bonafide and for the 

cause of justice 

5. 	rounds for relief(s) with legal provisions 

51 Eor that the applicant served as Casual Labourer under 

the Respondent Department for three years without any 

reak and acquired a valuable right for continuation of 

his engagement in service. 

5.2 For that, the applicant served for more than 240 days 

n each year and as such he is eligible for conferment 

Temporary Status under Casual Labourers (Grant of 

'temporary Status and Regularisa'tion) Scheme of the 

ibepartment of Telecommunications. 1989 

jI 
5.3 	or that, the applicant repeatedly approached the 

'espondents for his re-enqagemeht and conferment of 

'temporary Status but to no result 

SA 	or that,, the Honbie tribunal directed the Respondents 

wice to consider the representations of the applicantS. 

S. 	or,  that the casual laboures who were junior to the 

;ppl icah't were granted the Temporary Status. 

It 
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5.6 For  that,, 	the Respondents engaged fresh casual 

labourers even after terminating the services of the 

.appl icant 

5.7 For that the services of the applicant were terminated 

without any notice and without any reason. 

5,8 For that the disengagement of the applicant from 

service was arbitrary, capricious and illegal and the 

Respondents could not substantiate their action in any 

manner before the Hon'ble Tribunal and also could not 

rebut the documents produced by the applicant before 

the Hon'ble Tribunal,, 

6 	Details of remedies exhausted 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternative and efficacious remedy than to file this 

application Repeated requests, representations and 

even the directions of the Hon'ble Tribunal for 

consideration of the representation of the applicant 

could not produce any result. 

7. 

The applicant further declares that he had approached 

the Hon'ble Tribunal tice by way of filing O. Nos.. 

• 95 of 1997 and 10 of 2000 and in both the 0..A..s the 

respondents 	were 	directed 	to 	consider 	the 

kU 
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.representation of the applicant for grant of temporary 

status and reqularization and to pass a reasoned order 

but the representation of the application has been 

:rejected The applicant further declares that no such 

Writ Petition or Suit before any Court or any other 

authority or any other Bench of the Tribunal regarding 

the subject matter of this application nor any such 

application is pending before any of them. 

B. 	Relief(s) sought for: 

: 1( 	the facts and circumstances stated above the 

applicant humbly prays that Your Lordships be pleased 

to admit this application call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the rebords and 

after hearing the parties on the cause or causes that 

may he- shown • be pleased to grant the following 

relief(s): 

8.1 That the respondents be directed to re-engaqe the 

applicant in service forthwith and grant him the 

Temporary Status as have been granted to other casual 

labourers. 

$2 Costs of the application. 

80 Any other relief(s) to which the applicant is entitled 

as the Hon'hle Tribunal may deem fit and proper, 



13 

[)uring pendencY of this application, the applicant 

prays for the folloinQ reliefz 

9i That the Hon'hle Tribunal be pleased to make and 

observation 	
that pendencY of this application shall 

not be a bar for the Respondents in considering the 

Rase of the applicant for his rengagement and 

conferment of Temporaty StatuS 

lo_ 
This application is filed through Advocate5 

oom 

i) 	I 	P. O. Ho.. 

Date of Issue 

issued from 

iv) Payable at 

12 

As given in the index.. 



VERIFICATION 

:r, sri Ran:jit Kalita, Son of Sri Jogen Chandra 

Kalita, resident of village Budrukuchi., P.O. Budrukuchi 

District Nalbari Assam,, applicant in this Original 

Application, do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my kno1edge. and 

those made in Paragraph 5 are true to my legal advice and I 

have not suppressed any.material factS. 

And I sign this verification on this the 2 /A day of 

c......., 2003. 

3 	 - 

2 
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1. 

AnnexureI (Series) 

(:)EPRTMENT OF TELECOMMUNICTIONS 	INDIA 

Certified that Sri Ranit Kumar Kalita, son of Sri 

.agen Oh, 	Kalita 	P.O. 	& Village 8urdukuchi 	Dist. Nalbari 

ssam working onA.C.G. 17 as follows for,trunk and local 

tele Uris maintenance work, 

1. 	No. Month & Years Days 

Jan/88 31 

Feb/88 27 

Mar/88 29 

pr/88 30 

5 May/88 131 
June/88 30 

July/88 131 

cug/88 30 

Sept/88 29 

jo Oct/88 31 

Dec/88 	 _ 130 

/ 

Sd/ Illegible 31,1288 	 Sd/ Illegible 
Junior Telecom Officer(Teleqraph 	 U,C,Sinq 
Rangiya 	 S,I,•/Rny, 
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AnnexUreI (Series) 

DEpRTMENi OF TELECOMMUNICTIO, INDIA 

Certified that Sri Ranjit Kumar Kalita 	n 
so of Sri 

Jgen Oh. Kalita PO & Village 8urduktJChi D1st Nalhari 

sm working on 	CG 
17 as follows for trunk and local 

te1e line maintenance work. 

S/-  Illegible 311289 
Junior Telecom Off icer(TelegraPh 

R4ngiva 

Sd/ Illegible 
U .. C Sing 
S_I ,./Rny 
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Annexurel (Series) 

C)EPARThENT OF TELECOMMUNICATIO'!S, INDIA 

Certified that Sri Ranjit Kumar Kalita son of Sri 

Jagen Oh. Kalta P . O. & Village BurdukUc:hi C)ist Nalbari 

Assam ,orking on AC.G 17 as follows for trunk and local 

tele line maintenance work.. 

SU No.. 

.1 

3 ]  

4 

E.  
4 

10  

lonth & Years 

Jan / 90 

Feb/90 

Mar/90 

Apr/90 

May/90 

June/90 

July/90 

Aug/90 

Sept/90 

Nov/90 

Dec/90 

Days 

31 

28 

30 

30 

31 

29 

31 

30 

30 

28 

31 

3d//Illegible 31..12..90 
Junior Telecom Off icer(TelegraPh 

F. an g I y a 

/ 

pA Y~ 

Sd/-  Illegible 
tJ C ., S in g 
S. I .. /Rny 
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Annexure-Ill 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 10 of 2000 

Datb of order This the 19th day of September 2001. 

H0NBLE MR. JUSTICE D.N,CH0DHURY, VICE-CHIRMN. 

Sri Ranjit Kumar Kalita 
Resident of Village Budrukuchi 
P.Q. Budrukuchi Naihari 	 .cppiicant 

By Advocates Mr.. M,.Chanda, Mrs. N..D.Goswami and Mr. 
GJLChakraborty. 

1; versus 

T he Un i on of I rid i a 
through the Secretary to the 

H Government of India, Telecom Department, 
New Dc 1 hi 

2.. H The General Manager, 
Telecom Department 
Kamrup Telecom District, 
Ulubari, Guwahati.. 

The Divisional Eng:irier(dmn..) 
Office of the G.M.T., 

Respondents 
BylAdvocate Hr., A. Deb Roy, Sr. C..G.S.C. 

ORD ER (ORAL) 

D.N. CHOWDHURY, VICE-CHAIRMAN 

Conferment of temporary status of the applicant is the 

subject matter of adjudication in this applicatipn. 

The applicant claimed himself to be a casual labour 

initially appointed in the year 1988 in telecom Office, 

RaIg1a He continuously worked there till 1990 under the 

/ 



Junior Telecom Office. Rangia.. When his service was 

terininated without any notice by the respondents, the 

appticant moved the Tribunal by way of an Original 

Application which was numbered and registered as O..... No.. 95 

By judgment and order dated 8..1..1999 the Tribunal 

disbosed of the aforementioned D.A. with a direction to the 

reondents 	to 	dispose 	of 	the 	representation 	of 	the 

apr..licant.. By 	the 	impugned 	order 	dated 	3..6..1999 	the 

respondent authority turned 	down 	the representation 	of 	the 

aptlicant and the following order was passed.. 

'In 	compliance 	of 	Hon'ble 	CAT/Guwahati 	Bench 

Order 	in 	the 	above 	mentioned 	O..A 	your 

representation 	dated 	5..4..99 	was 	duly 	examined.. 

Your contention that the JTO (Rangia) 	had engaged 

you from 1988 to 1990 	is not correct.. 	The list of 

Mazdoors 	engaged 	upto 	22..6..88 	maintained 	in 	the 

office does not include your name.. 

Moreover. 	after 	22..6..8$ 	no 	officer 	of 	the 

Department 	is 	empowered 	to 	engage 	any 	casual 

labour.. 	As such 	any 	engagement after 	22..6.88 	is 

irregular and beyond the authority.. 

J Your case was examined by the then SDOT 	and 

his action 	to disengage was perfectly in order.. 

The 	statement 	made 	in 	para 	2 	of 	your 

representation 	is not 	correct.. 	It is 	a 	statement 

not based on 	reality.. 

in view of 	the facts 	stated above your case 

has 	been 	reviewed 	and the undersigned 	is 	of 	the 

opinion 	that your 	reengagement as 	Casual 	Labour 

is not covered by Department Rules.. 

The 	legitimacy of 	the 	aforementioned 	order 	is 	assailed 	as 

arjhitrarY and 	discriminatory.. 	The 	applicant 	also 	asserted 
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that he was engaged as a casual labour by the JTO in the 

year 1988 and continued to work under the JTO till 1990. 

3. 	The respondents in the impugned order denied that the 

applicant was engaged as a casual labourer under the JTO in 

J Rangia from 1988 to 1990. On the other hand they have stated 

that the list of Mazdoors engaged up to 226.1988 maintained 

in the office did not include the applicant's name. In the 

impugned order it was also stated that after 2261988 no 

officer of the Department was empowered to engage any casual 

labourer and as such any engagement after 2261988 was 

irregular and beyond the authority. The respondents also 

stated in the impugned order that the case of the applicant 

was examined by then SOOT and his action of disengaging the 

I applicant was perfectly in order. From the impugned order it 

appears that the respondents on the one hand denied that the 

applicant was engaged from 1988 to 1990 under the .JTO, 

Rarigia and on the other hand stated that the disengagement 

V 
of the applicant in 1991 by then SOOT was perfectly valid. 

4. 	A written statement was filed on behalf of the 

respondents In the written statement it was stated that on 

completion of the 	examination the Verification Committee 

submitted its findings and on the basis of the report of the 

Committee the applicant was informed about his ineligibility 

/ by order dated 2712*2000/Th respondents, save and except 

the bald statement made in the written statement as to the 

p,rocess of scrutiny conducted by the Committee, no materials 

have been made available before me disputing the claim of 

the applicant. Admittedly, as per the own showing of the 

ripspiJrcerits the Verif ication Committee constituted to 

/ 



exmine the eligibility of the applicant submitted its 

report on the basis of which the applicant was informed 

abctt his ineligibilitY Despite. time granted the 

rendei1_1d not submit any record for ascertai fliflg the 

respective claims The applicant on the bther hands in the 

!reoinder asserted that he worked continuously from 1.11988 

td 31121990 and as per the official record in the 

relevant period he worked in the following fashion 

Yaw 

.1988 
	 329 days 

1989 
	 '328 days 

1990 	 329 daYs/ 

In the absence of any contrary materials, in normal 

course the statements made in the application is to he 

accepted at admitted However, on hearing Mr. MChanda 

l.arned counsel for the applicant and Mr. Deb Roy,  

learned sr. CSC and on consideration of the materials 

or record I am of the view that the ends of justice will be 

met if a further direction is made to the respondents to ................................. ..................... 

eamine the case of the applicant fhr conferment of 

status on the basis of the materials made 

available by the applit and the materials available with 

the respondents and pass a speaking order.. The applicant may 

produce any such material that is available with him and the 

respondents may also make available its own records.. In the 

aforementioned exercise the respondents may also consider 

the Certificates granted by the S..I..T.. Rangia Department 

of Telecomrnunication dated 31..12..1988 31..12..1989 and 

:1 
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• 31.12i990 and thereafter decide the matter as to the 

ntitlernent of conferment of temporary status of the 

applicant The applicant may on his own file a 

representation enclosing all the materials in support of his 

case within two weeks from today. The respondents shall 

consider the case of the applicant and pass an order within 

Four weeks thereafter. Needless to state that the 

respondents shall dispose of the representation of the 

aplicr3nt by passing a reasoned order and communicate the 

sme to the applicant, 

•5 	The application is allowed to the extent indicated. 

There shall however, be no order as to costs, 

3d/ Vice Chairman.. 
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Annexure- IV(Serjes) 

To 

Th. Chief General Manaqer, 
Telecom Circle, S..R,E3ora Lane., 
Guahati7, 

Sub 	Submission of representation in terms of the 
Judgment and Order dated 19.9.2001 passed in 
O.A. No. 10 of 	2000. 

Respected Sir, 

.1 like to draw your kind attention on the subject cited 

ab've, and further beg to state that the Original 

Application No, 10 of 2000 came up for fiial hearing on 

and on hearing the counsel for the parties the 

Honrble Tribunal  was pleased to direct the undersigned to 

subit a detailed representatior enclosinq all the materials 

in support of my case within two weeks from the date of 

ju4ment and it was also directed upon the respondents that 

thecase of the undersiqned be considered within four weeks 

therLeafter by a reasonecj order. Accordingly i am submitting 

this representation along with relevant 

documents/certificate of detail working period, issued by 

thethen Junior Telecom Officer (Telegraph), Ranqia, Assam, 

whojs now working as 3.00., Telecom, Silpukhuri, Guwahati. 

In view of the above ordeH passed by the Hon'hle 

Triunal you are requested to kindly consider my case for 

qrant of temporary status as the undersigned fulfilled the 

reqJirements under the relevant scheme of Grant of Temporary 

StatUs and Reqularisajo. It is also relevant to mention 
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here that after termination of my service in as much as 22 

fHesh casual workers have been recruited which would be 

evident from letter No. STA-5i/CL/3697/9404 dated 

3010..1996 in total violation of the scheme for grant of 

temporary status It is also categorically submitted that 

the undersigned  completed 240 days in each calendar year as 

• required under the scheme for grant of temporary status 

Therefore you are requested to kindly grant temporary status 

as early as possible as per direction of the Hon'ble 

Tihunal passed in the judgment and order dated 1992001 in 

•WA. No. 10 of 2000. 

A copy of the judgment and order referred to above 

alongwith other relevant documents/certificates (including 

the order dated 30.10.1996) are enclosed for your ready 

r'eference. 

Erclo 	As stated above 

Date 	0110.2001 

Yours faithfuliy. 

• 	
(Ranjit Kalita) 

Son of Sri Joqen Ch. Kalita 
Resident of village Budrukuchi 

P.O.Budrukuchi DistrictNalbari 
Assam 
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Annexure-IV (Series) 

lo 

The General Manager, 
Telecom Department, 
Karnrup Telecom District, 
Uiut.ari, Guwahati.. 

Sub 	Submission of representation in terms of the 
Judgment and Order dated 199.2001 passed in 
O.A. No. 10 of 2000. 

Respected Sir, 

:r like to draw your kind attention on the subject cited 

ahove, and further beg to state that the Original 

App]icaton No, 10 of 2000 came up for final hearing on 

19,..2001 and on hearing the counsel for the parties the 

Honble Tribunal was pleased to direct the undersigned to 

subnit a detailed representation enclosing all the materials 

in support of my case within two weeks from the date of 

judcbient and it was also directed upon the respondents that 

the I 
ase of the undersigned be considered within four weeks 

therafter by a reasoned order.. Accordingly I am submitting 

t h i representation along with relevant 

docJments/certif:icate of detail working period, issued by 

the then Junior Telecom Officer (Telegraph), Ranqia, Assam, 

who is now working as S..D..O.., Telecom, Silpukhuri, Guwahati.. 

In view of the above order passed by the Honhle 

TribLnal you are requested to kindly consider my case for 

el  
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rant of temporary status as the 
un dersigned fulfilled the 

requirements under the relevant scheme of Grant of Temporary 

Status and Regularisat10n It is also relevant to mention 

hdre that after termination of my service in as much as 22 

fresh casual workerS have been recruited which would be 

evident from letter No. ST-51/CL/3697/94°4 dated 

30101996 in total violation of the scheme for grant of 

tempbrary status It is also categorically submitted that 

the undersigned completed 240 clays in each calendar year as 

required under the scheme for grant of temporarY statUS 

Therefore you are requested to kindly grant temporary status 

as early as possible as per direction of the Honble 

Trthunal passed in the judgment and order dated 1992001 in 

No. 10 of 2000 

copy of the judgment and order referred to above 

along with other relevant documents/certif ates (including 

the order dated 30101996) are enclosed for your ready 

reference 

Eincio 	As  stated above. 

Date 	O110.2001 

(ours fithfully,  

3d / 

(Ranjit Kalita) 
Son of Sri Jogen Ch Kalita 

Resident of village Budrukuch 

P0 l3udrukuchi District -Naibani ,  
ssam 

j 	U 



Ful 

Annexu re-V(Series) 

T 
The C.(.M.1.., Assam Circle, BSNL, Guwehati-7 
Ulubari, iuwahati-781007 

Dated atGuwahati. the 9th February, 2002 

Sub 	Prayer for conferment of TSM. 

Ref 	CAT Guwahati. 0/A Na. 10 of 2000 (date of decision 
on 19/09/2001) & my -  representation dated 

I 	01.10.2001. 
Sir, 

With reference to the CAT Guwehati's decision and my 

representation as mentioned r3bOVO by which I have been 

directed to submit representation afresh and your kind 

self have been asked to give your decision soonest, I lay 

hereby my representation again which goes as follows 

/That Sir, I, Ranit Kr. Kalita, S/o Sri 3ogen Ch. 

•Kalita of Post & Village Budrukuchi in the district of 

Na;ibari, was engaged f or,  Trunk and Local Tele-L Inc 

Maintenance in Ranqia by Sri (MD) J. Ahmed 310 (T) Ranqia 

:ir, the year 1988 for 329 days, in the year 1989 for 328 days 

and in the year 1990 for 329 days, and become eligible for 

conferment of TSM status. But to my ill luck, I was 

unceremoniously disengaged without any terminal benefits as 

admissible for temporary employees. However at a later stage 

du;ring last part of 1996, I was engaged by the C.S. C.T.0. 

Guehati as Part-time worker in Account Section. 

My certificate in respect of my engagements in service 

was duly certified by Sri H.C.Singh/S.I.T. (Sub Inspector 

Rangia and the then 310 Rangia Mr. 3.Ahmed who is 

n o w working as 300 in Siipukhuri office of the BSNL for 

R ng ias  period and by Sri Babul Des, now Chief Accounts 

Officer of G.M. office Guwahati for Guwahati period, Whil.e 

I was working at Rangia for,  maintenance of Trunk and Local 

0 



At  

Tele ines, Sri RNRabha was SDO Rangia during that time who 

knowl my case fully well 

That Sir, it appeared that into the court of law the 

atment argued that the relevant records of my 

Z
Dep

al;ments at Rangia was not available in the office., and 

my,  Same also did not surface into the list of casual 

mazdros, dated 22..6..1988, available in the office. On the 

othe -  hand the department said that no casual Mazdoor was 

engaged by the department after 2261988, as no officer was 

empo'ered for engagements of casual Mazdoor thereafter, and 

as such my disengagement was leqal 

That Sir, having seen the self contradictory statements 

of te Department in the court of law, the honourable CAT 

coulà not rely upon that and the department also did not 

contst the genuineness of the certificate produced by me, 

whici were signed by Babul Das etc. which were duly signed 

by t11iem on behalf of the Department only which payment was 

made 

Hence I was surprised to see when the. department stated 

that my statement that I was engaged for the aforesaid 

pericd, was not correct, without contesting the documents 

that 1 submitted into the court of law 

However, having rejected the plea by which the 

depar1tment disallowed my re-engagements, the honourable CAT 

has ahain directed the Department to consider my case in an 

apprpriate manner so that justice is not denied tome 

part from that, I would like to mention here that many 

of t1e junior officials who were engaged event after 1991 

onwars were granted temporary status whereas my name has 

been •mitted even after my repeated request 

lihat Sir, on this context, I beg to state that I am the 

eldest: son of my father Sri Jogen Ch.Kalita,, T/Man CTO 

Guwahati who is virtually orthopaedically handicapped and we 

are hving three brothers all of whom are unemployed while 

my yungest brother is still reading in the schooL My 

fatheF is to be retired soon, while we will he in the ocean 

of po1,erty with no earnabie engagements 



thnder 	the 	same 	circumstances 	I 	Would request you 	to 
kin.1; 	reenqaqernen 	me 	in 	the department as 	per latest 
sch Me of t regularization and save our family from the danqer 
of Ltai ruination. 

And 	for 	this 	act 	of 	your kindness I 	shall remain 
qratefl to you for ever,. 

Wth thanks,. 

Yours faith'fully,  
Encl 
.I.ICOPQ of OA No. 10 of 2000 
2. Copy of my representation 

cated 1102001 

(RNJIT KR. KLITA) 
S/o Sri Joqen Ch. Kalita 

i/Man, CTO, Guahati 
Vill, & P.O. Budrukuchi 

Nalbari, Assam 
Copy to 

Co. ,RRoy, B/S BSNLEU CTO/GH. 
Coffl. M,R,Das,sstt C/S BSN Assam Circle, Guwahati 
Dor JN.Mishra, C/S F3SNLEU, Assam cirie, Guwahati. 

4.Cioi3y to the C.G.M.T, Kamrup District, BSNL, Guahati, 
Jiibh a request tolook into thecase, so that I am -not 
erived of the justice, 

(RANJIT KR. KALITA) 
3/0 Sr i 3 oqe n C h. K a ii t a 

i/Man, CTO, Guahati 
Vii 1 . & P. 0. Bud r u k u c hi 

Naibari, Assam 
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Annexu re-V(Series) 

To 
Thej General Manager, B.S.N.L, 
Karirup Telecom District, 
Uivari, Guwahati781007 

Dated at Guwahati, the 9th February 1  2002 

Sub 	Prayer for conferment of TSM. 

Ref,i 	CAT Guwahati 0/A No, 10 of 2000 (date of decision 
on 19/09/2001) & my representation dated 
01.10.2001. 

Si 

With reference to the CAT Guwahati's decision and m 

representation as mentioned above by which I have been 

dir.cted to submit representation afresh and your kind 

se4 have been asked to give your decision soonest 1  I lay 
herbhy my representation again which goes as follows 

That Sir, 1, Ranjit Kr. Kalita, 5/0 Sri 3ogen Ch. 

KaI'.ta of Post & Village I3udrukuchi in the district of 

Na'hari, was engaged for Trunk and Local TeleLine 

Maihtenance in Rangia by Sri (MD) J. Ahmed JTO (T) Rangia 

in t.he year 1988 for 329 days, in the year 1989 for 328 days 
and in the year 1990 for 329 days1 and become eligible for,  

corferment of TSM status, But to my ill luck 1  I was 
uncremoniously disengaqed without any terminal benefits as 

admkssible for temporary employees. However at a later stage 

durng last part: of 1996, I was engaged by the C.S. C.T.O. 

Guwahati as Part-time worker in Account Section. 

My certificate in respect of my enaqements in service 

was duly certified by Sri H.C.Sinqh/S.I.T, (Sub Inspector 

Te1qraph) Rangia and the then JTO Rania Mr. 3.Ahmed who is 

riow. working as SDO in Silpukhuri office of. the BSNL for 

Raria's period and by Sri Babul Das, now Chief Accounts 

Officer of G.M. office Guwahati for Guwahati period. While 

I s working at Rangia for maintenance of Trunk and Local 

Telelines, Sri R.N,Rabha was 300 Ranqia during that time who 

kns my case fully well. 
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That Sir, it appeared that into the court of law the 

Department argued that the relevant records of my 

engagements at Rariqia was not available in the office, and 

my name also did not surface into the list of casual 

mazdoros, dated 226.1988, available in the office On the 

other hand the department said that no casual Mazdoor was 

eriqaged by the department after 2261988, as no officer was 

empowered for engagements of casual Mazdaor thereafter, and 

C s such my disengagement was legaL 

That Sir, having seen the self contradictory statements 

of the Department in the court of law, the honourable CAT 

could not, rely upon that and the department also did not 

ch'ntest the genuineness of the certificate produced by me, 

•,whiich were signed by Babul Das etc. which were duly signed 

by them on behalf of the Department only which payment was 

made 

Hence I was surprised to see when the department stated 

that my statement that I was engaged for the rforesaid 

period, was not correct, without contesting the documents 

that I submitted into the court of law. 

However, having rejected the plea by which the 

department disallowed my reerigagemerits, the honourable CAT 

has again directed the Department to consider my case in an 

apropr1ate manner so that justice is not denied to me 

Apart from that, I would like to mention here that many 

of the junior officials who were engaged even after 1991 

onwards were granted temporary status whereas my name has 

ben omitted even after my repeated request, 

I 	That Sir, on this context, I beg to state that I am the 

eidest son of my father Sri Jogen ChKalita,, T/Mart CTO 

Gwa'hati who is virtually orthopaedically handicapped and we 

aibe having three brothers all of whom are unemployed while 

my youngest brother is still reading in the school My 

father is to he retired soon, while we will he in the ocean 

of poverty with no earnable engagements. 

Under the same circumstances, I would request you to 

kTndly re-engagement me in the department as per latest 
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schemeof reqularizatiOn and save our family from the danger 

of ttl ruinatiofl 

rd for this act of your kindness 	I shall remain 

qratfl to you for ever.  

With than ks 

Yours faithful.lY 

Encib 
:t. dp of CA No 10 of 2000 
2. 0op' of my representation 

atd 1102001 

(RAN.3IT KR KALITA) 
3/0 Sri Joqen Ch. Kalita 

T/Man CTOS Guwahati 
Vi 1 1 & P 0 Bud r u k u c hi 

Nalbari Assam 

Copy to 

C.pm A.RRoy, B/S BSNLEU CT0/H 
Com. M.R.0as, Asstt C/S BSN Assam Circle Guwahati, 
Cm JN.Mishra c/S BSNLELL, Assam circle.3 Guwahati.. 

4.. 	Cpy to the C..G..M.T.. Kamrup District.3 BSNL, Guwahati.3 
kth a request to look into the case so that I am not 

dprived of the justice.. 

(RAN3IT KR.. KALITA) 
3/0 Sri Joqen Ch. Kalita 

11.2.2002 
T/Marl.3  CTO 3  Guwahati 

- 	 /ill. & P.O.. Budrukuchi 
Nalbari.3 Assam 



Annexu re-VI 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH ; GUWAHATI 

ORDER SHEET 

Misc.. Petition No.. 37 of 2002 in 0..A.. No 10/2000 

Applicant(s) 	 Union of India & Ors, 

Respondent(s) 	 Ranjit Kr.. KalitaAdvOCate for 

Applicant(s) 	 B..C..Pathak, Addl..C....S..C.. 

Advcate for Respondent(s) 	M..Chanda Mrs.. N..DGoswami 
G..N..ChakrabortY.. 

Notes of the 
Registry  

Date 	1 0rder of the Tribunal 

8.3..02 Heard 	Mr.. 	B..C..Pathak, 	learned 	Addl.. 
C..G.S..C.. 	for 	the 	Applicants 	and 
also 	Mrs.. 	N..D..Goswami, 	learned 
counsel for the Respondent.. 

This 	is 	an 	application 	praying 	for 
extension of 	time 	to 	implement 	the 
Judgment 	and 	order 	dated 	199..2001 
passed 	in 	O.A. 	No.. 	10/2000.. 
Considering the 	facts 	of 	the 	case 
applicants 	are 	allowed 	time 	till 
31st 	March 	2002 	to 	implement 	the 
Judgment 	and 	order 	dated 	19.9.2001 
passed 	in 	O.A. 	No.. 	10/2000.. 	Mrs.. 
N..D..Goswami 	learned 	counsel 	for 
the Respondents 	has no objection.. 

The application is allowed.. 

Sd/-__Member(Admn_.._) 
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IJHARAT SANCHAR NGAM LiMiTED 
(A Goit oflnthaEnLerpnse) 

OFFiCE OF THE GENERAL MANAGER TELECOM 
KAMRUP TELECOM D1STRIC 

GUWAHATI-781007. 
NO GMTIEST-1 79tTSMt01'O2/iy 	1) aled at Guwahail, the 26-03-2002. 

Ranjit Kur KAlita, S/O Shri Jogen Ch. KaUta, 
Vill & P.O.: Budrukuchi, 
Dist Nalbari (Ass am). 

a 

As you arp aware that as per direction given by Hon'ble CAT, Guwuhati Bench,  
Guwahati in OA No. 10/2000, the department constituted verification committee for this SSA under / 
the circle for conducting detailed verification /scrutiny about the no, of days of engagement year-wise /' 
in different units / offices aid also to collcct proof! evidence for yourself. 
the documentaiy as well other proof from the various units! offices. In our office! S rn.jjie 
coUiThrce methhesn 1T fl..atar, GMT/KTD/ Guwahati 
(2) Shri N. K. Das, C. A. Q (Cash), 0/0 the GMTIKTD/ Guwahati (3) Shri S. Das, ADT (Legal), 
0/0 CGMT/ Guwahati. 

The aforesaid committee submitted its report tqjjic Department dctailin8 all about 
their findin8 / proof against casual labore inctudiig you. The detail of such 9crutiny report is 
enclosed and furnished herewith as an Lmnexurc for your information. 

Under the above circumstances, as you could not satisfy the eligibility criteria as laid 
down in the Scheme for onferment of TSMJ Regularisation, your case could not be considered 
favourably. Please take notcc that you have also not been in engagement under the Department since 
31.08.1994 and have never been re-cnagcd thereafter: 

This is done in accordance with the Hon'b!c Tribunal's order/direction. 

a 

/ 

•1 

-. 

UjU j  U.M. LVLGUIU  

.ainrup•Teleoom Distrfr 
Copy to:  

The C.G.M.T., Asam Circle, Guwahnti 	 .. 
for ftivuur of Informallup w.r.to his office letter No.STES-21/312/20 
Dtd. 23.11.2001. 
The SDOT(Kamrup(N)), Adabarl. 
The DE(Op.), 010 the GM(BSNL)/GU-7. 

r:• ., 	. 

17. 

, 	 1 
• 	 . 	 , 

For GM(flSJGH.7. 	. . 

1*Tt3tOUI Bngi2soI (Ai&J 

rup Tc1com DuCrIzW 
•1 	 , 

Ii 

-* 	-.. 	....,.,.,.... ... 



Date of 
eogagctneu 
t 

Authorfty 
of 
eigagemo 
I" 

'No. of day8 enguged, 
year wlsel month wke 

Proof of 
engagement 
(docurnentar 
y) 

Nunc & 
Designation of 
members of 
vexificatton 
committee  

Rcason In 
brief as Ibund 

Remarks. 

___  (Li)  
Ju1y'93 SDOT(Ka. 07-93-02.00. ACE-2A/c . 1.SriM.C.PaLar Not Completed Not 

mrup) 	" ' 	L 08/930 l.00 .DE(Admn.) 240diys in recommende 
8/94 -0200 , any calendar d by the 

2 Sn N K I yc 	and not m conuiecic 
. CAO, . gagenit .' 

, 	 .. 3 Sn S C Es. 	'J August194 and 
F  ADT(Lcgal) have neva 

Ft 4'c,r' beenre-  
F. a. ., enaged by the 

"F' 
F - works 

F 	'F PA,. ?,;Fa 	 F.  t1eatter 

• 	'F'i F  

,) 
*3 

••$ 	?. 

ign  

 

Signature. 

F 'F 	 F 

F . 
F 	 c 1)  

/ :•. :' 	. 	'F 	, ' 

I 	•S I A 'S 	— • - _____________________ 

• F • T 

I l k 

• 
:. 

•31 
I 

/.. 	., 	.:. 
ANNEXURE 

Detath of findings by the Veiifkatlon Cornniittee 	Of Kamnp Tekcom. 
DistrlctfGuwabatL(Name of SSAI Unit) In case of $kA,Rzvjit Kr. Kailta, In SDOT(Kanrnzp)Nortb. 

/ 

uuIc. 	' -. 	7, 

SeaL E'° 	Enginooi '(Mm 
0/01 G.M.  Telecow 

mrup Tct000m D1trkw 

• . 

• 	 • 	••.,, 

0 

-•'•.----. 	- 



V 

00 

/7 	 A 
• 	 111.I - 	 - 	Covtof India, 

- - 	,- 	-•. 	 . 	 Der-trnent of Te1ecommunic2tio3, 
- 	 OffIce of the Chief SuprintendentCTQ,Gati. 

- 	 • • • • • 	 - 

List of Caaual Madoor3/Labourz er.gaged- in Te1egrai activity area of Kar1 p 5S., 

3ij 	cf th e Cau1 Labour Corn.mu-Date of I Date of 	Engaged by 1,  Place  of £cagd 
ement.ant.j 

(2) L_z!_J.,.j ------L_.._.j2!- ------- 
1 Sri hiz- i Je k sl 	 00 	24-9-67 01-01-90 C.S.CTO,GH T/C,Panbazar Fara -cwn-d/.angace. a 	I - s -z:-   

Czampax Talukdar • 	00 	01-3-71 01-05-90 	-do- 	T.C. Nooniat.t 	-do- 
letter 

Sachii Das 	Sc 	30-461 01-02-91 	-do- 	T.O. Maligaon NIgt*-Giiard 23-12--.92 & 
d -d 1 L95 <u.len Dam 	 SC 	01-3-72 01-07-91 	-do- 	T/C Dicpur 	-o 	- 

5,- 	Suna 	 --------23..62_6711.11_91 ,/ -do- 	T/C aly. 5th 	-do- 	 -'°- 
6. 	Niranja Malakar •• 

	 _. 911 26QZ-92 ......_-do- . T/C Rly; 3t -ParaGhCu-.w/M. 	-do- 

	

7 	" 5arjii3fore 	.. 	SC 	01-7-63 21-06._93 / 	.do- 	T.0. oonmati- SafaL.1a 

	

3 	3antu Cakaborty 	00 	01-5-73 01-11-93 	.do.. 	T/C (thil±para f/Mar ci-ira 	 d0 

	

9, 	:<eswa.- Zardong •. 	ST 	01.10-69 05-1]93SDE()I/D 	CTO Guwahati 	Slectr±cal Labour 

	

10. 	3irbal 3fore 	• 	SC 	08.1-75 01-12-93 C OS Q CTO,CH T.O, TJtrj 	.S.fzi,a1a. 	. • 
"iro C' !3oro, ., 	ST 	 01.04..04 ".. u-ao- 	rc Kahilioara 	!ght Gur 

	

3.7 	joj3oro 	 % 	25871_15Z07...94 	.do.. 	T,0.Aein Sachi'..?araft.-czin_fl..zir 
-. 	 valava. 	 - 

	

3., " Rabin cb Boro 	.1 	S. 	- 31-10-72..03.,05..95 	-do- 	T/C Dispur 	 do- 
KraeZ1jta 	 -7------do-- 	T;0;'a11go 	 -do- 

Sri Srtjay Shaw 	 oo 	10-278 i0103_96 	-do- 	T/CCH High Court -do- 
CC 	24-273 01-08-96 	-co- 	• T/C Sorjhs: Arr,trer. -'do- 

17 	ayan JotIu -ta 	.CC - 0101-75 13-O-6 " 	do- - /C 	3h.r ep7i'cr.,  -do- 	 -do-- 
13,- Mi3a Muafika Sultana: 	cc 	.10-12..75 26-08-96 SDE(G),CTO 	C.T.O.Gliwahati - Az Peon - of SDE(G) 	dO- 

	

19, r! Jacat Ch: Brahma . 	ST - 010169 28-0896 COS.CTO/GH T,0.Ma1Igao • Dc!!vxy of Te1erarz & Tee -  c 

	

20. 	ohan Kz-. 3rahma 	 ST 	23-9-77 03-10-96 • 	- 	• T.OeNoonati:..- -------do- 	P 	- 

21 	PradIp uya-_;- - CC 	31-12-7707-10-96 	-co- 	- T.O. Ulubari 	.. - 	do- 	/ R  Pa-i!- aj Bcra 	' 	CC 	01-01-77 05-08--96 	-do- 	T0 ,kSSJ.M SchivJ,.y 	--do. 
-.-•:_.--••. -- 	 ,••,-. 	 . 	 .1 

	

N0:sTA51ycL/97/0 4 	Dated at Guwahati, the 30-10..96 - • 	 - 	 Suri -'-'- 

	

- -- 	 ---- --:_ -- 	- 

	

:t.:tt: - ---------- --- -• 	 - 	 • 	 - 	- 
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IN THE 	*RATV TRIBU!UM 

GUWrH,1TI EECH: : CUUAHATI 

In the matter of:- 

O.A. fo.69 of 2003 

Ehri Ranjit Kumar Ralita 

Applicant 

-Versus- 

Union of India & Ors. 

Respondents 

SHOW CAUSE REPLY 
RZxXX FOR Mfl ON PHLF OF RESPOfl:NT; 

NO.1 9 2 1 3 & 4. 

The respondenUrnost respectfully beg to state as 

follows :- 

That the respondentibeg to state that the applicant 

was engaged in the Kamrup Telegraph sub-Division for 3 days in 

July - Aug 193 and again for 2 days in August, 194 as a daily 
rated; casual labourer for emergent work which was purely 

occasional and very temporary in nature. He was duly paid the 

wages at the approved rate for the number of days that he was 

engaged for. 

20 	
The applicant was again engaged in the do Guwahati 

as a part time casual worker on hourly basis from 2-11-96 to 

16-12-96. During the period he worked for 60 hours and a sum 

of Rs.480/- was paid to him. 

The applicant was not engaged for any work other than 

That the respondenti beg to state that the case of tho 

applicant was examined more than once. For that purpose, the TVR 

and paid vouchers for the relevant Period were scrutinized. It 

transpired that the applicant is not eligible for grant of 

Temporary f;tatus, as he was not put on job for a continuous 

period of one year. The length of Service as casual labourer for 

5 days in a period of 2 years and together with 60 hrs part time 

casual srvice does not make the applicant eligible for the 

bánefit of the Departmental Scheme. Accordingly, the representation 

of the applicant was disposed of vide impugned letter dated 

Contd .p/2- 

- 	 :4- 



(2 

26-3-2002. The said order was issued after detailed examination 

of the case keeping in mind the total engageent of the applicant 

and the provision of rules governing the regularization of 

caSual labourer, 

That the respondentbeg to state that the applicant 

was nejer engaged for any work in Rangiya. The records of 

Rangiya Sub-division in particulars far the period f'fom 1988 
o t1990 were scrutinized and revealed that he was not engaged 

- -.- - 	r- --Si. 	• 	fl 

inhat sub-dTis 	 t&ri.od. The certificates 
purportedly isuad by the line staff about engagement in 1988, 

- - 	 -- 	
- 

1989 and 1990 are false. There is no corroborative evLience 

o ' ngagement for the period. The certificates cannot be relied 

upon for working out the engagement particulars of the applicant. 

That the respondenteg to state that the applicant 
in any case, has not been engaged for even a single day during 

the last more than 6 years. The department is not in a position 
to re-engage him. 

That the applicant is not entitled to any relief 

sought for in the applicabton' and the same is liable to be 
dismissed With costs. 

V C R I F I C A 1 1 0 N 

I t  A.K. Chelleng, presently working as Asstt. 

General Nanager(Admn) ,Office of the Chief General IVlan ager, Assam 

Circle, Ulubar.i,Guwahati being duly authorised and competent to 

sign this verification do hereby solemnly affirm and state that 

the statements made in paragraph 	 of the 

application are true to my knowledge and belief, those made in 

paragraphs 	/ 	 being matter of record are true to 

my infof'mation derived there from and those made in the rest 

are humble submission before the Hon Tbla Tribunal. I have not 

suppressed any material facts, 

	

And I sign this verification on this 	the 2crck1-h-- 

da y  of 	k-9 )  201 

DEPG NCNT 

Asst. ener'! 	Admn 
c,/o the CCMT, DSL, Asam Circid 

Ulubari, Guwahti.1 
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IN THE CENTRAL AD1IINThATI
J
VE TRIBUNAL 	L 

,. 

GUWAHATI BENCH: GUWAHATI 

In the matter of 

- 	 / 	O.A. No. 6912003 

Sri Ranjit Kumar Kalita 

- The Union of India & Others. 

-AND- 

In the matter of 

Rejoinder submitted by the applicant in 

reply to the written statement submitted by 

- 	 the respondents. 

The applicant abovementioned most humbly and respectfully begs to state as 

under: - 

1. 	That your applicant denies the statement made in Paragraph 1, 2 and 3 of the 

written statement except which are borne on record. It is categorically submitted 

that the applicant has worked during the period Januar' 1988 to December' 1990 

for consecutive three years without any artificial break and the same has been 

certified by Shri Sinh Sub-Inspector of Telegraph which were further 

countersined by the then iTO, Telegraph Rangia, Shri J. Abmed which is not 

denied by the respondents in their written statement. Moreover. the then JTO. Shri 

J. Ahnied is still working in the department, now he is posted at Guwahaii under 

the respondent Department, therefore respondent arc put to strictest proof to deny 

the fact that the certificate regarding number of working days has not been 

bonafide in favour of the present applicant by Shri J. Abmed, the then JTO. It is 

humbly submitted that the Hon'l,le Tribunal he pleased to summon said Shri 
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2 

Ahmed the then JTO of Rangia Sub-Division. The contention of the respondenf 

that the appliant has served only for 3 days during the month of July and August 

1993 and for 2 days in August 1994 is a blatant lie and the same is categorically 

denied. In support of the contention raised by the, applicant enclosing herewith 

photocopies of c;rtiflcatc issued by the then JTO, Telegraph Rangia as well as by 

ub-1nspector. Telegraph. Rangia. regarding the period of service rendered by the 

applicat during the month of January. 1988 to December 1990 for 3 years and 

thereafter he was further engaged on number of occasion by the respondent 

Department, however all the documents could not be furnished at this stage since 

restriction have been imposed by the respondent Department regarding release of 

documents to any of the casual workers. 

It is further submitted that the written statement itself is contradictory with 

the wrtcn statement earlier filed by the respondent in connection with O.A. No. 

10/2000. Moreover, there was a specific direction from the Honhie Tribunal to 

consider the documents submitted by the applicant regarding his engagement 

during the period of 1988 to 1990 but the same has not been considered as per 

direction of the Hon'ble Tiibunal which is violation of Honble Tribunal's order. 

Therefore by no stretch of imanation it can he said that the applicant was 

engaged for a period of 3 days during the year 1993 and 1994 when there is a 

specific claim of the applicant that he has served conlinuously during January 

1988 to December 1.990 and rendered more than 240 days service in each 

calendar year. Respondents are custodian of records and when the document have 

been filed by the applicant more particularly of those certificate of working days 

for the period of 1988 to 1990 but no steps has been taken to established or 

ascertain the colTectness of the certificate by examining those officers of Rangia 

PA 

S 

I 
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Sub-Division hence the contention of the Respondents are totally false and 

misleading. 

Photocopies of certificate issued by the JTO. Rangia are enclosed herewith 

as Ajinexure-A (Series). 

2. 	That your applicant further categorically denies the statement made in Paragraph 

3. 4 and 5 of the written statement and further begs to say that hang admitted the 

• 	 tact that those certificates regarding number of working days is%ued by the 

• 	 Linestaff and the same are false but nothing has been disclosed by the respondents 

that how they have reached to the conclusion that those certificates produced by 

the applicant are false and it is also not informed to this Hon'ble Tribunal that the 

officer who, have issued those certificates have been examined and thereafter it 

has been established that those certificate are false therefore the Hon'ble Tribunal 

be pleased to direct the respondents to . produce all the relevant records basing on 

which they have reached to the conclusion that those certificates are false. 

In view of the facts and circumstances stated above the Honble Tribunal 

be pleased to allow the Original Application with cost.. 



4. 

VERIFICATION 

I. Shui Ranjit Kurnar Kalita S/o- Shii Jogen Chandra Kalita, resident of Village 

Budrukuchi. P.0- Budrukuchi: Dist-Nalbari. Assam do hereby verify that the 

statements made in Para I toZ of the rejoinder are true to my knowledge and I 

have not suppressed any inatciial fact. 

And I sian this verification on this the day of December. 2004. 

Sft 

4 
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